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In the Central Adm1n15trat1ve Tribunal
Calcutta Bench

OA Ne: 911 ef 1907

£

Presént  ¢ Hen'ble Mr% Dy Purkayastha, Judicial Member

Madan Chandra Bera
‘%k “ , Vs,
S.E. Railway
For the Applicant : Mr', A Chakraberty, Ld.Advecate

Fer the Respondents: Ms. B, Ray, ld. Advoecate

Heard on : 8-6~98 Dgte of Judgement : 8-6~98
ORDER
When the case was taken up fer admissien, Mr. Chakraberty,

Ld. Advecate submits that he did net file any representatien befere |

the autherity fer getting relief as prayed for in this aprlicatien.,

 Le, Advecate Mg, Ray is present en behalf ef the respendents; Ne reply

ha$ been filed by the respondents, It is feund that the applicant

was initially appeinted in the Railway en 27-6-63 and retired frem
service woe.f, 1,3,97, Accsrding te the applicant, he completed 34
years ef céntinuous service in the Rai}way befere his retirement.,
Thereby, he is entitled te get benefit of 34 years of qualifying ser-
vice for granting benefit ef pensien. But that has been denied te the
applicanty It appears that 34 years ef qualifying service was net
taken inte acceunt for granting benefit of pensioen as per letter dated

10.3.97 (Annexure 'A' te the applicatien). In view eof the facts and

circumstances, I think it weuld be a fit case te direct the applicant

te make a representation te the autherity stating the grievances
therein within ene menth frem te-day. Respendents are directed te

dispose of the representation with speaking/reasoned erder within twe
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menths frem the date of receipt of the representatien frem the appli~
cant. The decisien, if taken, sheuld be cemmunicated te him within
ene month frem the dste of taking decisien. It is further mentionéd
that if the decisien gees in faveur eof the applicant, then the pension
sheuld be recalculated accogﬁggg%ykand Should be paid the—s3i
forthwith. Applicant weuld have liberty te appreach this Trlbunal

if he disagrees with the said decisieni Accerdingly, the applicatien

is dispesed of,

a?%
( D, Purkayas
Member (J)



